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DETAILE OF APPLICATION

Lo PARTICULARS

] CRDER SESINST WHIEH
APPLIGATION 1&

R
wdow
i

The present application is directed against  the
arder  of transfer of the Applicant az ordered by the

gonondents  under order Mo, FLo1E-14(D




b leals o

gated 4,138,008

] ;ﬂg‘. [

<«
From  Guwahati  to Nirsdulld (QVLﬁamhé&Waﬁﬁﬁﬂﬁﬁn'

applicant  had  filed ./, No 45370

e

Hom ‘hile riburnal  challenging the aforesaid

transtfer  and  the Hon'ikle Tribunal was pleased o

dispose  of  the ssid 0.4 with & direction to

respondents to dispose of his representation. Pre

pf UDC dg lying vacant in the Regional OFfice

EVS Maligaon, and the respondents have sxpressed  their

o3

Belplessness for consideration of his s

any cabtegorical order from the Hon'ble Tribunagl. Hence

bhis  apolication  for an asppropriate order fto the

respondents for considerabion of his s against

waid vacant post  of LUDOD .

The Applicant declares that the =ubjsct mabtier of
the applicstion  dis within the Jurisdiction of this

Hon‘hle Tribunal.

PN
a
-
s}
=
-
ey
]
]
P
]

Tha apolicant furiher geclares that the

im filed  within the limitation period
prescribed under  Secticon 210 of the Administrative

Tribunals Act, 1985,

4,1 That the dpplicant de & citizen of India  and

s e ig entitled to all the rights and privileges

me guarantzed under the Pthution of India.
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4,20 Trhat  the fApplicant de aggwxgv%d By ENE Dmpugered
(VR T

arder  dated 4.12.88 by which he has been  transferred

from Guwehlati to NMirjuld {(Arunachal Y. The waid

arder  has heen  issued by  the respondent i bhowt

considering  the representation filed by the applicant -

prior to the issuance of the said order of transgfer. It

ie noteworthy to mention here that the applicant prior

K,

toy dssuance of the aforesaid order of  transfer dabed

A1E 85 the  ap pplicant  was constrainsd o move o the
Mom ble Guwabhati High Court by way of filing Civil Rule
Mo.  4819/97in respeot of his promotion to the post  of
from LD, The Hon ble High Court was please {o
gdispoesed of the case with & direction o consider the
case of the applicarit for promotion to the post of LDD

within & pericd of 4 weeks vide its order dated

. Pursuant te the sald order of the Hon'bhie High

respondents have dlssued an order  vide No

AELFT O promoting
the applicant to the post of LUDD. In the mean time the

applicant made a representation to the resoondent No o 4

with & praver nobt to disturlh bis  present place  of
J 5 ¥

ting  highlighting his difficulties including the
o ol o !

meryvice of his wife as well zs the acsdemic session  of

Mie  mon. Bub igrnoring the aforesasid factual position

the respondents have issued the afores dmpaagned
prder dated 412,80, The said order of transfer is  vet
to be formally served on the applicant .The - applicant

immediately having come to know abowt the said order

dated 4

mracs & reprasentation Lo ihe

respandents prayving for modificastion of the sald order



P kedste

of transfer. The appiicant being

order of btransfer had fFiled O:6

the Mombkle Tribunal challenging the sforessid order of

d

The Horn'bie Tribunal was

the  said 0.0 with & direction to  the

respondents to dispose of his representation. Fresently

s

s post of UDC is lying vacant in the Regionsgl Office

FAVE Maligaorn, and the respo

. 4 P . / . L.
melplessness fTor considesretion of
any categorical order from the Hon'ble Tribunal
moteworthy fo mention hers that st the fime of Filing

b wasn not asware  of

. bhe apolic

e asrid vacancy and did noet made sny mention of  the
same  and  for that reason only  the respondents |

their helplessne for auch consideration ang

disposed of the representation of the applicant without
mentioning the ssid vagant post. Hemce this application

for  an  appropriate order  to the respondents for

considerst: the ssid vecant post

of UDT .

This is the oruax of the matter for whioch  the

,\

applicant  has come under Lthe protective hands of bhis

Mo Tkle Tribunal seeking riate relief

4% Thaet the applicant is presently working as an U

uwncler the respondents. He being agorisved by the action
of  the respondents for non-consideration of his case
for  oromoticon to the post of UDC, was constrsined

move the Hon'hls High Court by way of filing Civil Rule

Mo 4919 of 1997, The said Civil Rule was




P leada ton

"mle High Court By ITts judgement

7LHY directing the respondents to consider his

for  such promction to the opost of UDC, fiking & time

Jimit of 4 weeks.

Judgement and order  dated

anmexed  herewith  and  marked a4

art to the asforessid

joant o

prder dated 28.8.97 passed by the Hon'ble

Migh Oourt the respondents promoted the applicant  to

cof U vide its order wide Noo F,

ime duby o

EVEAE LIV Vo) . T dated 27V.148.97 and he ass

the same day as UDD. The case of the applicant before

that on promofion e  was

Suwahati and for that reason e had o

wigle

e firet instance due o

e

forgn  the said promotion at 6

Bk dm o the Civil Rule  the

certalin persaonal T ea

spplicant  prayed Tor his  adiustment in  the said
promoftional  post (lee. UDOY within  Guwahati. It is

pertinent  to mention here that in the civil rule the

applicant pointed out the fact about the service of her

Al
wifte Swho ds an emploves of the Pragdyobis

Bank, Dharapur, Guuahati and the Hormble High Court was

please o of the matter considering the caze

.
it
i
£
3]

=
—~

of  the applicant in the vacant post as pointed oult by
the applicant. The respondents comsidering the case ©
the pebitioner adjusted him in the Esndriys WYidyalava

Meligaon, Guwahalti , as UDO.

&0 copy of the Joining report dated

e
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Bere with and marked as %ANEXUR&*%ﬁaZ>
Gue

the afores sf promotion

4.3 That pursuant to
dated 27.18.97,the  Applicent took charge of the post
of LDE  Eenddriva uidyaiayagﬁaiigammﬁ Guwahati. In  the
mearn  bime the spplicant made several representations

Y

ting therein the service of his wife and his 8 years

a3
-
B3
i

ol sen who is studying at olass-2 and with & prayer,

not to btransfer him out side Guwahati.

vhatio

Dopies of the reprs
BELIRLYY are  amnexad  herewith and

HHNEXURE-Z % & respectively.

Y That the plicants  sosert  from the ghicove

represantations  made verbal reguests to the sulthority

difficulities with & praver not o

rorcernedd abonat M

s omervice Dy oway of transfer on the ground
that his wife i an esplovees of  Fragivobish Beolian

Banl, Dharazpur Branch, Gueahati. On the other hangd  the

orly son of the applicant is

conmection meantion may be made of the recommendation of

.

Sth Gentral Pay Commiseion wherein 1% has

ahtated aboubt the

cat

stabion using the expre

ot this Mo 'hile

Tribumal  to rely snd refer upon the  said  Sth

mmmerdation at the bime

Genmtral Pay Commi

of hearing of

withowt considering bis  such

4.7  That the R

an order  vide B W ool de

representati



P kelidn

A, 41

tor Nirjuli in the same capawiby

Biment do mention . here that  the

Applicant  beirng & low paid employvee should nodt have

of the order dated 4,128,058 s anmedernd

Movewith and marked

oe e ds on leave

hat the Apolicant

ory medical Lo order d

e therefore the

is velt to he

arn him o officizlly. The

plicant on enoguiry could come to know from a reliables

-

source that the saicd trasns

are hias bDesn

&  regquest  made o by one VD0 working  in bhe  Kendrivs

Vidyalava,

e Buwshati for his

Lo

Meligaeon i.e.

4.% That the fpplicant

madde

grievans

&4 epres Tl (i

ey the e s e e

authority  for o

lationdmodification of the order

gdated 4,132

B copy of the repre thation dated 11.12.2888 e

AP E M e

That the

cate that the

impugned  arder

gl though have  been

wol in o public inter

Ty

in fact the said order have

pursldant to a reo

ingumbent

madse iy

warking  in the Fendriya Vidvalayas,

Amerigaon,

3

iml :

Gitiura

to state  that pre




frie wife im working

Bank,  Dharapur

Ealite i presently studying

fpplicant Shrid

IT im the B, Vibekananda English  Academy,

w

It i

1
i

4 EE I3 1 R L
Maligaeon, bBuwshati and he is aged about 7 years.

urther begs to state that  in

A8
-
g

therefors  bthe Applicant

visw of bhe recommendation made by bhe

pordent ought not to have ilssaed the

Commission, the Re
order  of transfer more so when the fact has  already

meen narrated by the Spplicant  through kis carlier

representations.

4,12 That the Applicant begs to state that under the

Mave been maintained,

") o o O R O A e
Respondents  ocertain

regarding  Eransfer

been made in the impugned order dated 4.12.88¢ A per

thie

i transfer guidelines maintained by the Eandriya
Vidyalayva Hangathan the incumbent having worked less

gf service should not be transferred. But

than & vea

nobhe dnstant the FRespondents have violatsd their

pwn guideline cand hence the  dmpugned  order  cannot

sustain in the eve of law.

to state that prior o

order  dabted 4

mcdents dssued an order dated 17,180,828 transferring

aome  similarly  situated eompliovees like that of the

applicants . mamely one Sri BB, Das, but till date he
Y 2 :

has not been relss from his present place of posting
4 ;—.,1 o } Ty m ey ey oz IR g t i’ - PR iy
Loty TE L L O ROn i M Gy PELIEST . eV ar, cie

respondents  till  date has not yet disposed of  the




i,

P leekits

anl

represents vy the  applicant

chd sp representation issued the

transfer without any prioe intimation to bim.

Goid, That the applicant begs  to sbtate

the order of transfer

respondents  have Qs

applying  their mind

gated 4,312,688 1a not su

in the eve of

o f Hhie

tion - mention

this  conned

policy dssusd by bhe respondents.

said transfer policy  ds

iy

B oooy of the

Merewith and marked asz ANMEXLURE-Z

=
]
pes
i
s
1

that

oending

proer of

without

1 the various ouidelines

sl by the Govb. of Indis and hence the ssid  order

LT in

transfer

st being s low paid emploves, the respondents

cught  not te have dosued the order of transter  dated

4012088 which i1s violative of the vario

the Govt. of India ardd aroder

arich quashed. ‘ .

icialid

mgy and i

there has

regarding  safeguards Lo the low o

that of the applicant. On the other hand she
the gradation

arel Juniors

sy

FLEE 0 picking the applicant  is i1l

AN TRR o

ainable in the eye of lzw and liable to

elines of

) HETH AN

state that respondsnts

e Feap

wrxloveess  lilke
applicant

list aricl

ding the impugned order

pgal  and

"X BB
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bt be set aside and guashed.

4,17 That the applicant being aggrieved by the said

groaer of tramnsfer haod Filed 0.4, Ng 432

the Hon'ble Triburnal challenging the aforesald order of

transfer  and  the Hon'ble Tribunal  wss pleesed o

Chefy with a dirvesction to  the

cispose  of the

to dispose of hisg representation. Presently

a post of URD de lying vacant in the Regional Office

FVS Maligaon, and the responden

# Prave ox e

Melple for consideration of his oase in absent of

PGS

arny categorical order from the Monble Tribunal. It is

notewarthy to mention here that at the time of Filing

the O.8. 4385 of was ot aware of

the said vacanoy and did any mention of  the
and  for thst reason only  the respondents have

forr wsuoh igeration and

withost

presentation of the applicant

mertioning the sald vacant post. Hence this aspplication

prdents T

for  &n appropriasate order  to the  reep

ponsideration of his case against the ssid vacant

eof LD .

e spplicant  ocraves  lsave of the Homnhle

Tribunal to produce the copy of the

418, s

abdion to the Asstt.

applicant in the

gupressed ail the relevant points. The applicant



D, abitu

condded come to know that the re disposed

Rig, but since the

gt the ssid representation againeg

applicant  ds on LTO on Medical leave cowld not  obtain
any  such order. 4,19 That the fApplicant begs to  state
. N

that Hiill date the Applicent has not been issued  with

the order of transfer  and  its  subseguent orders

Tormally but  he apprehends  that a2t any  momsnt the

order of transfer

Respondents  may issue the
fermaily to him along with the relesse  order  withoot
firsgt considering his representation. It ds in view of
thia facts, $the Applicant praye before  this  Hon'ble
Triburnal for an appropriate interim order directing the
Heepondents not bto give effect the order of transfer

2

~ing the pendency of this 04, In fact

dated 4,18,
agfter the disposal order (uhich is yelt to be served

wporr the applicant?) another incumbent has been  posted

B the oos

An ebated above the Applicant is velt o be

gt the  order  datecd

~s formally as well as  Lill date no

een ilsswusd o the Applicant. O the

cither hand i1l date atleast numbear

PSS are

e
H
i

e

—

vatrant. efore there will be mo difficultiss for the

ondents to sccommodate the Applicant. The order  of

transtfer rags  bheen issued vl s

VETLOUS

Griideld

By bie Mindebry concerned and  henos

for granting interim order directing

Respondents not to give effect the operation of the

impugned order dated 4. der hiae

post of UDC which is presently lving
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.

vacart  in the Regionel 0ffire EVS Malig

if bthe

interim praver

the Applicant will suffer irvepar

AR

&

application has been made bonzfide  and

this

S GROUNDS

Gl For that  the asction of the respondents in not

considering the representat

of the Applicant befors

issuance  of  the impugned order cdated 4,132,575 i

and arbitrary and hence the impughed order  is

ide and guashed.

the impugred order dated 4,10, 2058

IR

Fraving

viclation of  various guidelines

issued by the Ministry concerned and so  also hha

principles of natural dustice, same is lisble to he wmet

aaide.

the wife of the Applicant

sgrised Bank at Buwakhati and his  son

being & minor, the

el by ke Btk Dentral

ay

the dmpugned order

liable to he set and guashed holding

baing violative of sbove recommendation.

beirg

Article 14 and 16 of the O retitution of India, same iw

ot ainable and lisble to be met

viaolative of
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”

the dmpugned order mors so o when the Tact

thiat there bheing

ot omot bo

W

bk any b

HATNCR R

ideration hefore the higher avthority.

I e that im oany wiew of the matter  the dapuagrnied
i
i order is not sustainsble and the fApplicent s emtitled

oyt for din this 08

ieave of b m Mo T hile

Tribaamal o sdvances more grounds bath H
‘ we Ll Tegel s ime of  hesring of fthis

way o




The  fpplicent  further de

ppolication,  writ

slication e Tiled

oither Courtd, Suthorit ¥oor o any other Benoh of

hile Tribunel nore ication, writ

patition or suit of  them.  The

ppnlicant had sarlier 3led

Drwer widh

the Momnble Trihunal ., Thus this 08,

%

B RELTE

Lifide

ared circumetances

% g

T,

e fpplicant prave that bhis

plication be atmittad,

Grds be  capiled for and notice be Le L

thae

e
3

andents o show cause as o why the reliefs @b

LR

arcis, be

am

The Arnresoree-n

allow the

afoaressic

ETer guidelines,

o divect the respondents to consider the Came oFf

the applicant B E

the vacant post  of

=1 r
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graphis

Juiwic) H

I
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'f The etitioner s

Sth‘Mayﬁ84 and on

g s e

e €1 e

Dute i O15ce tuvma, vcln(;n'lr\ ordens 1y po;uw\ll;u
. wHN Huwlmm
‘ | Pregsent
fuon‘ble Hr.Justice D.N.Choudhury
- I :
R !,
I P },; Bxﬁtqis writ petition the petitbner 8eeks
!for aédirecﬁion to the Iespondents to cansidar
Y lthe'#ﬁse of lthe petitioner for ‘promot {on to tha
Post of u,.pjc. in Kendriya Vidyalaya, Maligaon.
. ‘Heard Hr,.Bk Sharma,learned-counsel for -
"j;he“qetiﬁlbfer and Mr,knN Choudhury. learneg
reapondents. :

hri PradipKalita is
D.c.” in Kendriya“
(Dpc)
*to ‘the post of U.pn.c.
%.,1200/~ to 2040/~ in the
angathan,vide,prder dated
. The“peﬁigioner due to
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E: thatj time. Thereafter, the case of the

‘Petitioner Was again taken up'when pogt of

p.D.C. fell Vacant, as wilg;appgq; from

ited 9.4.?7(Annexure~u)

waent‘bq the Principal.mKendriya Vidyalaya,

kaligaoﬁ, to the Assistant Commissioner,
{
Iendriyb Vidyalaya Sangathan.whereby the

of the Petitioner wer%.fofwardedv

« k ¥ . N
for futhar action, According to thoe

%etitiober one post of U.D.c, ig lyinq

!

?acant %resently and he 4g eligible for
éromoti"n to the said pPost. He noy
épprehe‘da that the post'&illhﬁé.filled up -
4y traanerring Person froﬁwééhg; Place

fnsteaq of bromoting him”po.tha'eaid post.

! 8 a matter of fact, Patitionar

i From the facts'narrnted above f¢

) Lt .i:’ . ‘ {
tpus'appegrs that there 14 & Vacancy, {in thae
!

tioner ig oligiblae

to be cohsidereq for the pogt.

A

IF the factg and circumatancou‘
' i

he cage of the Patitioner

! A
fTr being Promoted to the POBE of uUpe

ly nituatea

pqrsons-“n accordance with Taw. whin

P ’
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‘ — 2%~ SPEETSIAMBLIN e ETn [ {

% . \ Counter No:z.aP-Code:NPO‘q.

: To:$ B CHATURYEDIT ,DELMT-

- NEW DELHI, PIN:110 ““Y”"
i FronP KALITA , GHY | -
Fiem 2= o, Praddp Kalita, 5 r \»
Upper Division Clerk : %E\‘Gﬁ ma 8?/1’/1990/ 17: 45’)/
K endri yu VJ.d yal aya,

dligaon. Guwahati= 11 , - ANNEXU[QE_‘ 3

’ . ]

. W
” ) i i

The Deputy Commi ssioner (Academy) S ‘ A
Kendri ya Vidyalays Sangat han, , 3 , L.

Shahid jeet Singih Marg, o R ¥
New Delhi=-16 | - S L

( Through Proper Channel) v

) " Dated 6th December'99 !

!
)

!
Sub :- Abeyance of Mutual request transfer from K.V, Maligaon . ]‘
Lo K.V.CRPF, Amerigoy, Guwahati or any other K¥ndriya Vidyala}a

|
. ) . ‘ / :
Respected Sir, - o /

’
I3

|

4 4 | f

I have the honour to invite your kind attention to the .
!

subject cited above and sukmit the follomng facts for favour
coboyoue Klnd neoessary actlon pleage.

That Sir, since my promotion was offered from L.D.C. to .f
1. Qe after completion of 14 years of regular orvice, there-! 7"

vy - i
| .

citer T have been working-as UeD.C. at. Kendriya Vidyal aya,
Haligoon, Cuwahati, since 27th Octolyr, 1997,

That Sir. I would like to inform you that I cane to

know from reliuble source that one station senior most U. D.C.

of Kendriya Vldyalaya. Maligaon (Mr., B.K.Dasg) had applie’dl for - !
mutual request transfer from K.V.Haligaon to K.V, CRPF Amerigog
vide Principal K.V.Maligaon letter ib. x<w4/99/444 - Dated 23/9/99

addressed to your good Office through Ax®.
1'(.«"‘!- S;

Assi <;Lant Comm1 osioner |
Guwahati Region for seeking permission of the mutual
— trunefer to save and to avoid surplus at K.V.

(aio H moctlon,

|

!

. |

Maligaon. In thi's |

At present two sanctioned post of U.D.C. are holding i

.t mosition us per previous student enrolment beyond 1600, on ’
l

taer otherhand ene nost of U.D.C. voulJ ke withdrawn/ decrease

Cin torms 0f KV:(H J+ ) New Dolhi D. O. ot the Commd ssioner letter

Pos 1 1=/ 99-kvs(0sM) /) dated 20/8/99 and another 2nd letter No,

e 1= 1/ 2000-01/KVS(0&11)/ dated 01/10/99 Besides, as the new ' S
nrmoJa]

: |
have' been anproved in the loarq of Covernor's L

s meeting )
bor Lixation of stuff sanction for the academic year 2000~2001 o
in the B

numlz2r of having upto 3 section
HoT o Liston gl Annexures

ot

Class I to X for one
I, as -per Kvs(i1.09.) Naw Delhi letter -
Moreover,I conceotion of spprehend, .

1f the mutual,
Frensfer  uould b2 come into effect by your good olfice, it 5

I e dinjustice for e a5 junior U.n.c.

i

Ve merea ol nve. '

at X.V.Maligaon and:

volegal cntiblenent o tay not be denrived from legitimate

L,
¥



fnat Sir, my wife is a Regional Rural bBan< employee serving in
Proay Jyotdsh Guoniia Bank, DLharapur Hranch, Guwahiati, which is
ne ar e st £rom my duty place. (A Copy of the service ccrtificate SN
from the employer is enclosed for your kind perusal).
Tat Sir, my alling father wore than 6V yours_old who ﬁ-}
{s residing with me has keen suffering from Asthma with hypat~o',ﬁffi
ansion last three years is under treatment at the consulting ; .
Doctor's (A copy of the medical treatment certificate from h }f: H

authorised Medical Attendant is enclosed herewith for your
realy reference).

~‘That Sir, my son 7 yéars old is studying in private " ;MM-
School in St. Vivekananda English Academy, Maligaon.Guwahati—lli”ﬁ .
ta the standard=I (ona) leeldes, T on tho eldegt son and now .
only bread earner of my.family as well, as my 55 years old motbgr!e b
are wholly dependent upon me,

: :.:‘ l’ R
That Sir, your small fawur will be great blissing to "u%q
) |
me

and help me render my best services to the KVS at. K.V.Maligaon,'

Jeing, free from big worries of domestic life and acuate personal
Droblems. '

. i
Ncedlesu to mention that if I am shifted to any other ‘

rlace T will e put to lots of inconvenience and diqcomforts

your kind favour*is gelicited.

In view of the facts,

stated above, I earnestly request
vou Lo look

|
|
|
|
into the matter personnlly & that mutual transfer 'i
|
|
1
l

Lol aligtion vonior most U.D.Ce Erom Kendriya Vidyalaya, Maligaon !

to another K.V.'!
of necw

3 kept abeyance untill further implement ation
stuf £ sanction order for the academic year 2000-2001 in
persuance of your KVsS(H.Q.) New Delhi letter referred above as
the .innual Regional request transfer has already Yeen .done' Jj,f“ﬁ'
according to computerised priority list. As per criteria.:For".‘

vhich that act of your k indne ss T .hall ke ever remain g;eatﬂui:fﬁ'
Lo yo\.lo

{
Thanking you in aaticipation.

LIRS : Yo ufs faithfull Y.

.. . : N, -
1. One nhotostat cony of gervice ' : \ ‘ :
certilicate in respect of my - ///////(/;‘
wliic, 5 ) P = OE}[' (79
e On2 plntocopy of medical tre- ) : )

( PRADIP KALITHh
Jhient ccértificate from aukho-
tizsced medical attendant in

]
Enclos ¢ i
|

soegnect of my father, ’ T
AJvance copy forwarded for information & necessary similar P
,r*LJ 2n ko 1=

bo e amsistaot Commd ssioner Kendriya Vidyalaya Sangathan, .
ltegional OLfice, Guwahati Region, Mallgaon Chariali Guwahati- 1?
finr kind lnformatlon & necesgury action wlease.

’J,wo-*‘._ . , . ~ ”‘ N ~



;_Qqcs“r ¢ . e

Sl Mo Talita (haral )

W/o Shei P Kalila (UDC) KV Maligaon
Cashier . '
Tragiyol ish Caonlin Rank

Dhavapr, Guwahalti=33 (Assam)

l‘|()

I

[
fl

he Commissiouner,
Kendriya Vidyalaya Sangathan,
18, lustitutional Nreca,
shahidjeet Sing Mary,

New Delhi-16

nutod,206hﬁnuccmher'99

Subis ot ponewent of it ual reguest Leansfor from
C KV Maligaon to KV CRPE, Actigog, . Gt
in respect of Mr B K Das (UDC) and Smt M.
— e« ... ..BhatXacharjez (UDC) K

LR R K NE B EE RN NS
Respected $ir,

T have the honenr to invite your kind attention Lo tho "
‘subject cited anove and submit the Lollowing Lacts Lor tavour '

of your kind necessacy action please

a

Phat e, Uy St Mica Eadita Bhooal i wife of  Sori l“/ﬁ"v{'
Kalita has been serving as Regional Rural Bank employee under -
Pragjyotish Gaonlia RBonk Dharapur, Guwahati, Assam (A copy of
the service coctificate is  cnclosed  herewith  for your kind-
perusal) which s 10 k m distance Lrom my duty place where S,
am residing with myfhusband at  Govt. accommodation allotted

b tavonr ot my basband abongwd U my 7 yoars minor chibd o
well as my ailing poor hecalth parents-in-law who ace residing

with me and wholly dependent upon us.

. ‘'lhat SiF, my husband Shei P Kalita has been working in
oy \
fendriva Vidyalaya' Maligaon, Guwahati as UDC since 27tl
. L S R A L L N
Octaboer, 1997, _ o
. R ‘t |
L That Sir, wmy son 7 ycars old is studying in

LR PP S T

private
school in St Vivekananda Pnglish Academy; Maligaon, Guwahati.
to the standacd-I-

That i, 1 am the low-paid carning member, only broad

chrner of my family s wel)l as my ailing father nwre. Lhan 60

years old who bas beoo suflfering from Asthma with hypotansion.

is still under treatment at the consulting doctor's (N copy -

Of the medical treatment cortilicate is enclosoed hoerewitn Lor

your kind perusal) o §ocan't residing alone as-a lady at the

prasent sikant ton

Conted,, /-

; .:: | 1' »i

.
+

o AN'Nng}éE



. G Rl

*
- - x
; /2 1/ ' (ir\ '
| ~ - :
That Sir, I would like to inform you that 1 came Lo know
Feom veliable noﬁrco that an station senior most UNDC of Kendri-
ya Vidyalaya Maligaon of Mr B K Pas bhad applied for mutual,
|'vq|l|«.3!=l. trimaler trom K.V Maligaon to K.V.CRpv, hmerigoy, . Ghy.
for secking premission of mutual transfer to save and to avoid
surplus at K V.Maligaoun (llowever, a copy'of the representation
atd 6/12/99 is enclosed herewith for your ready reference sub-
mEVUed by Shed 1 Baliva, une of ¢ v Mialignon in  respect of iy
husband) ( ,
Moreover, I conception of apprehend if the mutval trans-
tOr‘WUqld be come in ko cffect by your good office if will be
very injustice for n> as the legal entitlements may not be
deprived from legitimate rights . Ncedless Lo mention that if
my husband shifted Lo any other place from K V.Maligaon 1 will
be put to lots of inconvenience & discomforts your kind favour : !

is uolicited
earnestly reque&p
you to look into the matter personally so that mutual

of senior most UDC (Mr B.K Das) kept

I view of the Facts stated above, I

transfer

postpone untill further
implementation of new staff sanction requirement for the acade-
mic year 2000-200)0 in aceordancs

of your KVS (UHQ.) HNew Delhi,'
|

ctterr as mentionwd in my husband representation as per enclos-

o henvewith o o which Fhal acl of your  kindness L shall be

ever remain greatlful to you.
Thankineg yeom,

Yours Lajlhfully,

mcelo:- As above. (Smt .Mira Kalita.(Bharali).-

;o Copy_tor=

1) . "'he Asstt. Commissioner, Kendriay Vidyalaya Sangath&n,
" Regional Office, Guwahati-l2 for his kind information

and necessary action pleasec.

2} hen General Manager, Pragjyotish Gaonlia Bank

Head Oftiee, Nalbari for his Kind information ploase.
The General Secrctary, RREVINSTSA (HQ), Lelhi with a
reauesl oyou Kindly Lo intervens the mabtter with KVS{HQ)
authovity as soon as possible o Lol
may not be dopriverd

3)

Legitimate rights

LAt -

(Smt.Mira Kaliga (Bharali).
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Gopy to: T AR
. . 4. .- " , ?{I ..( '
i~ The teacher/employee concerned. , - : IR TR
2 SR SRETLE Sl b o - - ,A" BERS .
~2-  The Principal, of the Yidyalaya from where the teacher/employee |
~has been displaced. ' The concerned teacher/empioyee.may.be- .
“'relieved immediately. ' “In case the said teacher/qmp1oyee*“1s“;q'g"
female.” or physically handicapped as per’ ‘the standard
guidelines framed by Qovt. of India, the said teacher/employee
+ 8hould not: bLe relieved. Intimation to this effect should be - -
sent to corresponding Vidyalaya/ .both the Regional ‘Offices/ -
KVS(HQ) immediately so that further appropriate action can be
taken, .Representation'of the teacher also should be sent: to
KVS(HQ) for records. .:: .- : ' : T e
S e e T e - Lo R :
&= 'The  Principal®. of .the -Kendriya Vidyalaya to whaerey the
. teacher/employee i . has been ' transferred' for “information s and
necessary action. = In ' case of receipt cof - information as
indicated at $1.M0.2 above, the teacher/emgloyee from his
Vidyalaya should not be relieved and the matter be reported to
- this office forthwith to enable KVS(HQ) for . locating . another.
teache(/employeg-from the displacement zone, - :
4~ The Asstt. Commissioner; Kvs, A1)} Regional Offices, "
8- TheuGenera1i$ecretaries-of recognized service Associations ‘of .
KVS. i . L ' fo !
-6" OuSoQ‘ ..(H‘R'MA;)- ) ' ' ’ ;“ ' i
7o 08D (Oefl), s, o . |
6= A1l Dy. Commissioners/ Asatt. Commisgionars/sr,Admn, Officeré/
Audit Officers and Education Officara of KVS(MQ). o
] N . R . i /"
3~  E.A to the Commissionar, Kvs. - ‘ .
10~ "Guard file/Notice Board, [ o f ‘L{:‘

V&

L " . M .7 ":":
' “(Dr. E. Prabhakar) “
Education Officer .

-z




T a8 per your direction. :

- last four yeara still under treatment st the oonsuleing Doctor g.

— 20 — | "‘

. | | W
S ANEMURE-ZG
Mr, PeKalit ay.

Ue Do Co v

-KoVoMuﬂQwﬂo 0““’?"1“1“11

The Commissioner, e

Kerndriya Vidyal aya Sangsthan

18, Ingtitutional Area,

Shahidjeet Sing Muxg,

Hew pel M.-l‘é' : ~ Dated 1ith December 2000
tﬁm am-bcstponemna ~Of- tronsfer on publtg';tntorqag ..
. .. &d modification of transfer order within ‘

. greater Guwanati City, :
8&:.

I have the honour to {avite your kind attention ¢+ the
subject cited atove aid eubmit the £o1lowlng facts £ favour of
your kind neoesgery action please, .

" 1. That I, have been working as UDC since 27th Octobery
1997 at KiVeMaligaon, Guwahati. -
. That Sir, T came to know £rom relfiadle source that I have

been posted at K.v,nttjuli Arunac‘ha; Pr sdeah on pub).lo mtei_'est

3
e o

That Sir, my wife is an emoloyee of Pragjyottish Geonlia '
Bank under Regional “ural Sank has been wotking ot Dharapur :
Guwshati=33 (Assan) (Acopy of the Service vertificate ig enclosed
herewith for your kind perueal) ' '

That 8ir, nmy Eight yearg minor childin- studying {n e,
Vivekananda Fnglish Ac.demy Maligeon, Guwahutf to the standard su
-II, Under ,aeoonde'r.y Bourd ot'_rd_ucation Asgan as there s no any . ;
100k aftgr my eoq g)'_e'hat, future eaucstion 11fe may not be hamper. - {

- That- ':nx. m;;:;f atling f4thor more than 60 y‘éam"old who.
is xeaidiné ‘with me ha'b.‘bun ba.!ettnq from Asthma with Hypathansion

—~

(A cpy of e HMedical trestment Certiiivite La enclosed herewith)
~_  That Sir, 1 an the lQwepald earntngmember, only breal earner
of ®my fanily as well es my alli1g mother, 5 they are ea't

atay witk;qut halping of myself and proper care. Moreover I would
like to ipform you that tnere 1p a prowy sion  contained in fuylee
mentel rule both bexxk husband and wife are enployees may be

posted to the nedrest t5 tip stétion 48 per rule. Nemdseam Needless -
£o mentioned thut 1f I @1 shifted to aly other ol ace fromn Guwshati
City I will be put Lo rot s of incan\?ontozxce & A1 peomnort your

kind favour igs solicited, Lo this eomection, I had alrexdy sio~
mitted in my previous annlication dated 08/12/99 o (A photocopy ,’
Of the sanc ig enc;o!smd herewith £1r your kind nerusal ). |

([ . l.,A/ . ; ‘
\W ™ o@ﬂ)ﬂ, f : } e | ;
\/\LZUQ/XM ° ; ' ontd,,. e 0/2. .

—— e c——_ &
- —————

—— e,
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Thsat Sir, I anto bring to your kind attention one post
of UDC is likely 2o be Yacant at Kendriys Widkayx Vidyslayas

- CRPFsAMOrigogs - Guwahati. tho has been tranefered to Kendi{rya
Vidyal ayas Maligacn as per your good office direction.

In view of the facts stated above I earnestly req est you
to 100k in the matter personally e that my request traister may
pleaege be posted within greater Guwahati oity. For which that act
of your kindness 1 shall be ever remaln grestful t> you.

Thanking you in aaticipation.

I

Your s fdthfull}fb
. Ay‘\ZL

( pEaatp Kariza ) ||
Enclosg s- 1. One photocopy of '
the Service Certificate
( in respect of my
 ¥ife)
2. One photocopy of Medical
treatment certificate
(4n respect of my " -
£uti@r)

B, oML Previers »7?gm;cjmév¢»cir@ 06 //kz,~79
1. Advance copy forwarded for {nformation and Similar uasuy
action please.

2, The Asstt. Ommi asioner, KVS Oummau Reqton. Mnliqaon '
Chariali, Guwahati=12 for fmmediate necesgary action please wtth

_a request that application may be forwarded for onward tramr
ami spion to KV8 (H,0. ) New Delhi £or taking action.

3. The Principal KuVeMaligaon, Cuwanati=~ql f£or necessary wuon
pleape with a request to forward the aoplication to the R
Agstt, Commigeion. KVSs Guwahati Region, for further mion-

Kl
( puﬂp Kama )

S e
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- TRANSFER GUIDELINES

In supersession of existing guidclines/orders on the subject, it has been decided

that ttanslers in the Kendiiya Vidyalaya Sangathan will hercafler be made as far as
practicable in accordance with the guidelines indicated below:

2.

vii)

viii)

post in the Sangathan on a regular basis
[ e S - -

In these guidelines unless the context otherwise requircs;

“Commissioner™ means Commissioner, Kendriya Vidyalaya Sangathan including
any ofTicer thereof who has been authorised or delegated to exercise all or any of
the powers and functions of the Commissioner;

“Petformance” means

a) Where the Annual Confidential Report(s) i/are available in the concerned
Regional oflice, the assessment of teacher as tcflected in his Annual
Confidential Report for the last thice years preceding the year in which
transfers are taken up;

b) Where the Anmual Confidential Repont(s) for last thice years or any of the Iast

three years is/are not available in the cgneesned Regional Office for whateves
reason, the assessment by the Assistant Commissioner of *',: Repton fiom
where transfer s being sought on the work and conduct of the teacher fn the
yea(s) in respect of which the ACR(s) is/are not available.

“Sangathan” means the Kendriya Vidyalaya Sangathan

“Service” means the period during which a person has been holding charge of the

“Station” means any place or a group of places within an wiban agglomeration,

- - e
“Stay” means scrvice at a station excluding the petiod or petiods of continuous
absence from dutics exceeding 30 days (45 days in case of NE. Region, Sikkim
and A&N Islands) at a stretch other than on ttaining o vacalion,

“Teacher™ wieans all categorics of teachers in the employment of Sangathan and
includes Vice-Principals and Principals but does not include Education Oflicers
and above, :

“Tenure™ means a continuous stay of three years in Noith Eastern Region,
Sikkim, A&N Islands and listed hard stations  (Nole. While calculating the
aforesaid stay of three years, the period or petiods of continuous absence fom
dutics exceeding thirty days (45 day« in case of N E Repion, Sikkim and A&N
Islands) at a stretch other than on maternity Icave, training or vacation shal! he
excluded.

Y
@/’MW&L O@cyﬁ/
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1x) “year means a period of 12 months commencing on Ist Apil
Unless the context otherwise indicates.

a) words importing the singular number shall include plural number and
vice-versa,

b) words importing the masculine gender shall include the feminine gender.

A} i terms of their all India transtes liability, all the employees of the KVS are liable
to be transfericd at any time depending upon the administrative exigencies/grounds,
orpanisational reasons of on request, as provided in these guidelines. The_dominant
consideration in cffecting transfers will be administrative cxigcncics/gumu(ls and
organisational reasons including the vn__c'_é_—i'_i:i_'k)_ﬂi}j_ai‘niain' continuity, utiinierrupicd academic
schedule and quality of teaching V:\ng!_.l_p_ﬂl_[\at”gﬂpl'\lmih'é individual interest/request shall be
sx_ﬂ)sc:vicm ‘These are mere puidelines to facilitate the sealization of abjectives as spelt
out eatlier. ‘Transfers cannot be claimed as of right by those making requests not da these
guidclines intend to confer any such right ‘

4. ‘I he maximum period of service at a station shall gencrally not exceed three yeats
in the case of Assistant Commissioners and five years in case of Principale/tiducation
Officers  They are, however, liable to be transferred even before completion of the
aloresaid petiod, depending upon organisational interest of administiative exigencies, cle
Principals with outstanding record in terms of their performance as reflected in ACRs and
CBSE 1esults may be retained ina Kendriva Vidyalava cven after completion of five
years as aforesaid to promote excellence in the Vidvalaya ' "

L

"
S Apait friom athers, the following would be administrative grounds for translers
(1) A teacher is hiable to be tuansferred on the recommendation of the Principal nnd
the Charman _of th¢ TVidyalaya~ Management ~Commiitice of the Kendiiyn
Vidyalaya-..-. oo o e
(i) Transfer of spouse of a Principal to a Kendriya Vidyalaya at the station where the
Principal is working or ncarby, but not the Vidyalaya wheie he is a Principal
6 As far as possible. the annual ansfers may  be made during summer vacations.

. . . ' t
However, no transfers, except those on the following grounds shall be made after 31°

August
1. Oiganisational ecasons, administrative giounds and cases covel cd by para 5,
i Transfers on account of death of spouse of serious illness when it s not

practical*le to defer the transfer till next year without causing, serious danger to the
lite of the teacher, his'her spouse and son‘daughier T
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i, Mutual tansfers as provided in para 12

7. Priotity for tansfers on request chall follow the descending order of combined
weightape 1o be icaleulated in terms of - cntitlement points  for organisational
reasons/interests as also the individual needs and request of the tcachers sccking transfers
in accordance with para 8 below,

Provided that-tiansfers sought on account of death of spouse within a period of
two years of death and medical grounds as per para 9 will be placed en bloc higher than
others listed in para 8 of these Guidclines

R (1) ()l;g:\ﬂif:x\liunu! reasong/interest shall be classificd and nssigned cntitfement points
as under’

(a) Transfer fiom places where tenuee 20
' is involved (sce para 2(vin) of these
Guidelines)

h) ‘l‘ullum:lm‘c
RAT ING OF PERFORMANCE ENTETLEM ENT POINTS

S Outstanding 10 for ench yet
Very Good 0 for cach yeat
Good . S for cach yem
Aycrape ' 0 for cach year
Unsatislactory - S ()10 for each year

(i) Needs denoted by the (olow g reasons shall be ausipned cntitfement points ns
piven apainstcach '

S No REASONS/IGROUND ENTHLEMENT,
‘ : POINLS

C A Blind and orthopacdically ' N

handicapped persons. Thie standards ‘

of physical handicap will be the same
as prescribed by the Govt. of ladia

o sanction of Conveyance allowance

.

1} SPOUSE CASES

(1) Where spouse is a ' 20
Sanpathan employee
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N
(i1) Whete spouse is a Central : IR
Giovernment employee '
- (i) Whete spouse is an emplovee ‘ 1S
\// ol autonomous body or PSU
' under Central Government
. = "m T B .
(iv) Whete spouse is an emplovee 12
of State Government ot its "
autonomous body or PSH
(v) . Other spouse cases - 10,

Note tor *Spouse Cases™

CTheatoresaid points will be awnarded only where the teacher sceks pransher to a station
(a) other than the one whete lie/she is currently posted and (b) where his/her spouse is

“posted or neathy This condition, i ¢ (b will, however, not apply in those cases whete
the spouse ol the teacher is posted o a non-faniily station provided the tansler s
sought fo a place nearest to the station whete hisfher-spouse is posted

¢ Unmatticd/divorced/pdicialty {2
separated/widowed ladics
P) General Cases which are not 1§
covered by A-C above
g Stay at the station from I for cach year of
where the teanster is heing stav exceeding thiee
3:9\1}']\!, o yems subject toa

maxiam of 20 pomts

OR
1 eachers wha have 20
ess than 2 years toretire
9. For the purpose of calculation of entitlement points inrespect of medical grounds

as mentianed in the Proviso to para 7 of these Guidelines, such- illnesses of teacher
himselPhetself or hissher spouse and dependent son/daughter alone as may be prescribed
by the Commissicner will be considered as medical ground fot transfcr.

Note A sonwill be deemed o be dependent Hil) he starts carning ot attains the ape of
75 yemrs, whichever is carlier or suffers from per manent disability of any kind
(physical of mental) inrespective of are limit A daughter will be deemed ‘o be
dependent till she stats catning o pets naeed wrespective of age finit

A

P



10(1)

(2)

(3)

Nole:

(a)
-

(b

12

Where transfer is sought by a teacher under para 8 of the guidelines afler
continuous stay of 3 years in NE & hard stations and § yeers clsewhere at places
which were not of his choice, or by teachers falling under the Proviso to para 7 of
these Guidelines, or very hard cases involving human compassion, the vacancies
shall be created to accommodate him by transferring teachers with longest period
of stay at that station provided they have served for not less than five ycars at that
station. Provided that Principals who have been retained under para 4 to promote
excellence, would not be displaced under this-clause.

While translerring out such teachers, cfforts will be made to accommodate fady
teachers at nearby places / stations, to the extent possible and administratively
desirable.

In cases where a vacancy cannot be created at a station of choice of a teacher
under this clause because no teacher at that station has the required length of stay,
the exercise will be repeated for the station which is the next choice of the teacher
secking transfcr. '

The transfers proposed under this rule shall be placed befose a Committee

consisting of Additional ‘§ccrelary (Education) Chairman, Commissioticr,
. Corvm w1t € 0/

Member and Joint Commissioner (Adma) KVS as the Member Secretary

In order to_effect transfers in tesms of paia 8 and 10 of these Guidclines, two
priority lists shall be prepared and operated as under:

First priority list shall list all the applications received for tiansfer in terms of
paras 7 and-8 showing the entitlement points against each applicant. ‘This priority
list shall be operated against the vacancies available during normal course tor
being filled up.

{ .
Second priority list will be maintained in respect of cases of transfer in tetms of
para 10 of the guidelines listing all the applications as also the entitlement points
of each applicant in terms of priorities given in para 8 of the guidelines. Ihe
applicants included in this priotity list alone will be accommodated by
translerring teachers with the longest period of stay at that station provided they
‘have served Tor not Tess Than 5 _ycars Tiom (he date of joiming al thal station. For
Mus purposet a list of persons who have served for 5 years or more at the stations
shall be prcpaied by the Assistant Commnissionets of the respective 1egions and
displayed. .

]

Mutual ttansfer may be permitted onf satisfaction of the Commissioner but such

cases will be taken up on completion of annual transfers as per clause 8 and completed by
I
30" September.

(RN

simultancously.

f

Inbia and inter-regional transfers may, as far as practicable, be  made
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l"\ ‘l i;.mn promotion ot direct recruttiment as Principals/ Education Ofticers/ Assistant
Conunissioners, an officer shall necessarily e posted to a different State othet than the
one wl?c(c e is posted of dowiciled, as the casc may be, subject o availability of
vacancics. Subject to availability of vacancies and other administialive 1easons those
\V‘)(-) arc due totetite within next thice years may not be posicd outside their home state if
their service at the same station prior to pmmotim'\ does not-exceed thice years.

1S A tcacher on promotion shall necessarily be posted out of the Region where he is
cutiently posted” {owever, a lady tcacher may on promotion be posted within the same
Region but a district or two away from the existing place of posting, subject to

availability of'vacancy. .

16 Transler TA will be rcgu|alc_d as per orders of the Government of india on the -
subject : '

{7.  Assistant Commissioner will be competent 10 change the headquatters of 2

tcacher on administrative grounds to any place within the 1eRion as deemed fit and direct
him to dischatge his dutics there. ‘The Assistant Commissioncrs chall report forthwith the
case with full facts 10 the Commissioner for confirmation or ditections.

/18 Notwithstanding anything contained in these guidelines,

(a) a teacher ot an employcc is fiable to be transforred 1o any Kendriva Vidyalaya of
oftice ol the Gangathan at any time on short potice on grounds mentioned 10
clause 5 and O (i) of these guidehines,

(b) the _C()‘mmissioncr'will be competent lo make such depattue from the puidelines

as he may consider necessary with the priot approval of the Chaltman,

(¢) the requestof a teacher may be considered for tansfer to a station i respect of
which no other person hias madc a claim of request even if such teacher has not
submitted the application n the ptcsctihcd proforma.at the time of annual transies

or within the time limit plcsuil»cd for the purpose.

(d) - Tollowing cascs will not be considered foi teansfer

() cases of tiducation Olticers/ Assistant Commuissioners for transier without

completing three years’ stay al the place to which they weic posted upon
promotion. :

(1) cases whete :a reacher. Education Officer, of Assistant Coimmissioner Was

Al
pransferred on grounds mentioned in paras 5(i), 6and 7 of these puidelines will not
be considered: for ransler without completing 5 years' stay al the station 10 which

they were sO posted.

L4
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(i) Principals, Education Officers and  Assistant  Commissioners will not be
transferred back to the same station from where they were transferred carlier on
completion of period as specified in para 4 above unless a period of thee yeas
has clapscd. ’

(iv)  cases of fresh postings whether on direct recruitment or on promotion unless they
complete three years of stay at the place of their posting except that, in case of
women teachers, the request for posting to a place of choice can be considered
afler stay of one year. This will not, however, be applicable in cases covered by
paras 5, 6, and 7(i) of these Guidclines,

19.  These Guidelines shall mutatis mutandis apply to non-teaching stafl (o the extent
applicable.

20. Il any difficulty arises in giving cfTect o these guidelines, the Commissioner may
pass such orders as appears to him to be hecessaty or expedient for the purpose of
temoving such difficulty.

21 I any question arises as to the interprefation of these guidelines, it shall be
decided by the Commissioner

22, The attention of all the employeesis invited to Rule SM27) of the Education Code
and rule 20 of the CCS(Conduct) Rules which provide as wnder

(i) As prer Rule 55(17) ofl.’.ducat%on Code:

“No teacher shall represent his grievance, if any, except through proper channel,
nor will he convass any non-official or outside influence or support in respect of

Any matter pertaining to his service in the Vidyalaya =
!

(i) Asper Rule 20 of CCS(Conduct) Rules:

No Govt. servant shall bring or attempt to bring any political or other outside
influence to bear upon any superior authority to further his interest in respect of
atters pertaining to his service under KVS

1
IT the above provisions as mentioned at (i) and (ii) above are contravened, the
following attions shall follow.

(a) Thdl the name of the applicant will be removed from the priority list and
he/she will be debarred for three years from being considered for transfo

without any further reference 1o the teacher

(b} Tat the teacher will be open to disciplinary proceedings as per rules.
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) T, ' Date. 19.12.90
| The Asstt LummiSSIOHEF,

! -Kendriya Vidyalaya banqathan.

; Guwahati Region.
¢
]

. Maligaon. C_?_ fa/ o 2 ’””7‘/9
}' Sub - Order dazed 14, 1

: passed i

{ . 0.A. No 432 of LQDM pa%sed by the
" “ Hon'ble LCentral " Administrative
i Tribunal.
| | S
K Sir, . ,

With due deference and profound submission
beg to state the few fdllowing lines before your Panour
for kind considerationand necessary action thereof. i

ERIEF FACTS. . - !

i o~ rem e m_etr . age

That initially I was appeointed as an LDC  and
subsequently I was praomoted to the post of UDD.  Howe-
ver, the faor pwst1nq in the said uparaded post I had to
‘approach the Hon'ble quh Court by way of filing Civil
Fule 4019 of 1997, and the Hon'ble High Court after ‘
‘hearing the parties tﬁ the proceedings was pleased to i
dispose of the said F1y11 Fule with a direction to post {
me in the vacant post &f UDC at Maligaon KV. The order !
of the Hon'ble High Codrt was dully implemented posting !
ime  at  the Maligamon ikV in the post of UDC and “on '

: h7 10.97. 1 submitting my Joining report resumed my duty
H C‘S UD'—I. {

B i e e T Ty

y
That . apprehending my transfer, 1 myqelf 1as :
well as. my wife in theimonth of 99 Dec made representa~
itions  praying for my qontlnuatlnn in the KV Maligaon.
‘The apprehensicons as reflected in the aforesaid repre- '
}Sentatlﬁns dated €. 1L.j5 and 2Z.1Z2.99 were of certain '
irequest transfer case where [ expressed that my inter-— :
Jest may be JEHpaYdlSed} But to that effect I was never |
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§q1ven any kind of intimation., Rather I could come b
Pnnw about my order “l transfer and also 1 couwld.. come
(to know that the same has been issued not in the public
dnterest « but for Sﬁme other  employees ignoring ‘my
:-lhlm. : |
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ya That situated thus I was constrained to  move

) // the Hon’ble Tribupal by way of tiling O.A. 432 of 2000
' wherein the Hon'ble Tribunal was' pleased to dispose of

/’ ‘the said 0.A. taking 1nbu consideration the Sth Central
A/ Fay Comnmmission FQCUmmendat1 on. As per the direction jot .
¢ the Hun’ble Tribunal my this letter may be treated as T
. my representation, pvdyan for  cancellation of  the
. transfer arder dated 4114.:%@% on ancngst the following
: Qqrounds
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A o That the wodder of transter has not  been
dssued in bthe tnterest of public rather same has  Leeen
Hssued gctbmg on theérequest made by some other wmn—
ployee. - '
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B . That since there has been already an order of
‘the Hon'ble High Court . directing me not to disturb, the
Lissuance of the arder of transfer dated 4.12.00 leads
to  contempt of Courts Proceedings and that is also  my
pleaded case before the Hon'ble Tribunal.

L) ' That there being varicus Office Memorandum
issued by the Govt of India emphesising the need for
pasting husband and wife in a single station and also
there being a stamp of approval by the Sth tentral Fay
Commissicn Recommendation, the order of transfer st d
not  have been issued mare so when the said fact was
made it known to the authority concerned. D
D) That my wife being a Bank Employee serving.in
Guwahati the worder of transfer should nat  have  been

issued in violation of ‘the guidelines menticned above .

‘Apart from that my son-being below 1@ years af age  the
0.M issued by the GHovt India covers my case, wherdin
direction has been issued for strict compliance ot the
‘same. i ‘

E) That since I made representaticons regard@ng
my continuance in fiuwahati is pending disposal the
order of transfer should not have been issued which is
per se illegal. ' :

In view of the aforesaid facts and circum=
stances I pray your hanocur not to transfer me from -my
present place of posting and allow me to continue till
my son attains the majority. :

' Thanking Yau,

Sincerely Yours.
N o

, . “F.ralita, UDC.
{ . . : KV Maligaon.
i l ‘

:Encloi= The copy of the order dated 14.12.00 passed by

the Hon'ble Tribunal in 0.A No 432/00.
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1. ™ The Principal Kendri
’ vid -
Guwahati=11. be Lyae i

of 200C passed by the Hon'ble Cen
, tral
Administrativg Tribunal Guwahati.
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P.Kalita, UDC.
~ KV Maligaon.
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Maligaon.

for immediate comopl dance as
' ¢ per
order ‘dated 14.12.00 passed in O.A. No. 432



